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T, a9 R Ay IRadT #aeq
afdg=mT

T2 faeett, 27 qavaT, 2015

Ar.F.A. 905(31).—Featd TTHTT, TATIC (F2&70) Tfafaaw, 1986 (1986 1 29) it &M< 6,8 3T
25 BTN W& TRl T YART Fd g0, THTAA AT (SITa JISHT, ATt sfv srfwar) fRem, 1996 =
HLTTere F2 o fory feteriaa faw aqmdt €, st -

1. (1) =7 et 1 |terg /7 T8I AT (AT FISHT, JATdr $f srfHar) seew A=, 20158 1

(2) & TSI § WHTA AT A HT T g7 |
2. THETET FHEAT (AT ATSET, JATT 7 qiran) Hem, 1996 § gt 5 F =19 T [Aetred

ALAT TET ST, 7] —

"IIA 5
[T 3(2) fET]
F1g ge Rafa aqg frdawan
@) | |fe=, watawer, a9 7 Saaryg ahadd g9 - eeT, T
(ii) | =<n q=E AT AATEH, THFEHT TS AT TAN, TG0, a9 A2 T | ggeq-ate, 727
EIERL K EIERE
(i) | ST AW U TUSHIE TATEHIE, FH 3T TSI HATAT - I, Ia T
(v) | STHETHSF (I SR ST+ TaTee), TTEsy S{i¥ TRE FHedTor JaTas- qIE, TaT
(V) | ereTeq, e RO HE=0T ATE- qIET, 77
(i) | st geTegwTe, At T werReare, g JAred- I, Ia T
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(vii) | 7o faedres faere, Sarforam T faedies qeaT §red, ARre- qEeT, a7
(viil) | s |f=re (FHTE), WA Y G2y e - I, TeT
(%) | e wfem (Tem), @A A o wgEde A, AT ue e | 59, TEE
HATAT -
(x) | s gt=e (e 9ee) S e R werr qera- qIE, TaT
(xi) | " wEE (IATF), T ST IqTF HATAT- I, TeT
(xii) | g A (TEATY), THATE AR, =912 3T =1 STt #=red- qIE, T3
(xiil) | =g "= (TREee), g% ahage i TSEHR #Are- I, Ia T
(xiv) | w7 Ff=" (TT TREe), Tq 7ag Jaras- qTE, TaA
(xv) | FTEAFRT AR (LeT) T §ATa T (3 a78)- I, TaT
(xvi) | "<r gfere (Ffewrer), T sraer yeaw yrferor- qEe
(xvii) | HETARETH, Feai T AATAF TAT TR STIHETT TRI- qIE, I3
(xvii) | 7 frAast, ST FesiT TR ZRT TR LT Y T&resy & 847 § AWAay | g9ae7
EREIEE
(xix) | I=RT 7 TfAAfeea F27 F foru 2v =7fze, S F07 9 gy aaee e | gee
srrq’-h'_
(xx) | AT THET T ¥ UF T 8- I

[T, . 14-4(210)/2005-T=THTHE]
fasaerer feer, dopes o

g1g feurwr —aor e W & T smremeer § 9ran [ @i 347(3), e 1 sned, 1996 3T
TRTTAT R T o7 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th November, 2015

G.S.R. 905(E).—In exercise of the powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules to amend the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996, namely:—

1. (1) These rules may be called the Chemical Accidents (Emergency Planning, Preparedness and
Response) Amendment Rules, 2015.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996, for
Schedule 5, the following Schedule shall be substituted, namely:-

“SCHEDULE 5
[See rule 3(2)]
COMPOSITION OF CENTRAL CRISIS GROUP

@) Secretary, Ministry of Environment Forest and Climate Change — Chairman, ex-officio

(i1) | Joint Secretary or Adviser, Hazardous Substance Management Division in | Member-Secretary, ex-officio
the Ministry of Environment, Forest and Climate Change-

(iii) | Principal Labour and Employment Adviser, Ministry of Labour and Member, ex-officio
Employment -
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HARA <pT TSI ¢ STHIERT

(iv) | Deputy Director General (Occupational Health), Ministry of Health and Member, ex-officio
Family Welfare-
) Chairman, Central Pollution Control Board — Member, ex-officio
(vi) Fire Adviser, Directorate General Civil Defence, Ministry of Home Affairs Member, ex-officio
(vii) | Chief Controller of Explosives, Petroleum and Explosives Safety Member, ex-officio
Organisation, Nagpur-
(viii) | Joint Secretary (Chemicals), Department of Chemicals and Petrochemicals Member, ex-officio
(ix) | Joint Secretary (Chemicals), Department of Industrial Policy and Member, ex-officio
Promotion, Ministry of Commerce and Industry-
x) Joint Secretary (Plant Protection), Ministry of Agriculture and Farmers Member, ex-officio
Welfare-
(xi) | Joint Secretary (Fertilizers), Ministry of Chemicals and Fertilizers- Member, ex-officio
(xii) | Joint Secretary (Telecommunications), Department of Member, ex-officio
Telecommunications, Ministry of Communications and Information
Technology-
(xiii) | Joint Secretary (Transport), Ministry of Road, Transport and Highways- Member, ex-officio
(xiv) | Joint Secretary (Shipping), Ministry of Shipping- Member, ex-officio
(xv) | Executive Director (Safety), Ministry of Railways (Railway Board) - Member, ex-officio
(xvi) | Joint Secretary (Mitigation), National Disaster Management Authority- Member
(xvii) | Director General, Central Scientific and Industrial Research - Member, ex-officio
(xviii) | Two Experts, one each from the field of Industrial Safety and Health, to be Member
nominated by the Central Government-
(xix) | Two persons to represent Industries, to be nominated by the Central Member
Government-
(xx) | One representative from the Indian Chemical Council - Member”.

[F. No. 14-4(210)/2005-HSMD]
BISHWANATH SINHA, Jt. Secy.

Foot Note:— The principal rules were published in the Gazette of India, Extraordinary vide number
G.S.R 347(E), dated the 1st August, 1996.
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